3379 Papers
rect, 1 may make mistakes and I do
not claim infallibility. There is no
appeal and therefore, it has to be ac-
cepted.

Shri A. P. Jaln (Tumkur):
applying for revision.

He is

12.19 hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORT OF NEYVELI LIGNITE
‘CORPORATION AND GOVERNMENT REVIEW
oN 1Ts WORKING

The Minister of Steel and Mines
(Shri N. Sanjiva Reddy): I beg to lay
on the Table a copy each of the fol-
lowing papers: —

(i) Annual Report of the Neyveli
Lignite Corporation Limited,
Neyveli, for the year 1963-64
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
Genera] thereon, under sub-
section (1) of section 619A
of the Companies Act, 1956.

(ii) Review by Government on
the working of the above
Corporation. [Placed in Lib-
rary. See No. LT-3536/64].

NOTIFICATION UNDER WORKING JOUR-
NALISTS (CONDITIONS OF SERVICE) AND
MISCELLANROUS PROVISIONS AcT

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): I beg to lay on the
Table a copy of Notification No. S. O.
4020 dateq the 28rd November, 1964
granting interim relief to working
journalists under section 13A of the
Working Journalists (Conditions of
Service) and Miscellaneous Provi-
sions Act, 1955. ([Placed in Library.
See No. LT-3537/64].

RUBBER (THIRD AMENDMENT) Rum;
1964

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
Sir, on behalf of Shri S. V. Rama-
swamy, I beg to lay on the Table a

AGRAHAYANA 13, 1888 (SAK4)

Laid on the
Table
copy of the Rubber (Third Amend-
ment) Rules, 1964, published in No-
tification No. G.S.R. 1499 dated the
17th October, 1964, under sub-section
(3) of section 25 of the Rubber Act,
1947. [Placed in’ Library. See No. LT-

3538/64) .
LETTERs BETWEEN THE PRIME MINISTER
OF INDIA AND THE PREMIER OF CHINA

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): Sir, I beg to lay on the Table
a copy each of the following papers: —

(i) Letter dated the 27th Nov-
ember, 1964, from the Prime
Minister of India to the Pre-
mier of the State Council of
the People’s Republic of
China.

(ii) Letter dated the 17th Octo-
ber, 1964, from the Premier
of the State Council of the
People’s Republic of China
to the Prime Minister of
India. [Placed in Library. See
No. LT-3539|64]
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ANNUAL REPORTS OF THE DEVELOPMENT

COUNCILS UNDER THE INDUSTRIES
(DEVELOPMENT AND REGULATION) AcT,
1951

The Minister of Heavy Engineering
in the Ministry of Industry and Sup-
ply (Shri T. N. Singh): Sir, on be-
half of Shri Bibudhendra Mishra.
I beg to lay on the Table a copy each
of the Annual Reports for the year
1963-64 of the following Development
Councils under sub-section (4) of
section 7 of the Industries (Develop-
ment and Regulation) Act, 1951:—

(iy Development Counci] for Au-
tomobiles, Automobile Anci-
llary Industries, Transport
Vehicle Industries.

(iiy Development Council for In-
ternal Cumbustion Eangines,
Power-driven Pumps, Air
Compressors and Blowers.

(iii) Development Council for Ma-
chine Tools. .
L]





